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Bill No. 3 of 2020

THE HIMACHAL PRADESH REGISTRATION OF MONEY-LENDERS
(AMENDMENT) BILL, 2020

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Registration of Money-Lenders Act, 1976 (Act No.
19 of 1976).

BE it enacted by the Legidative Assembly of Himacha Pradesh in the Seventy-first Y ear of
the Republic of India as follows :—

1. Short title—This Act may be called as the Himachal Pradesh Registration of Money-
Lenders (Amendment) Act, 2020.

2. Insertion of section 5A.—After section 5 of the Himachal Pradesh Registration of
Money-Lenders Act, 1976 (19 of 1976), the following section shall be inserted, namely :—

“5A. Mode of Transactions—No money lender registered under section 4 of this
Act, shall advance any loan or take or accept any refund of loan from any person,
otherwise than by an account payee cheque or account payee bank draft or use of
electronic clearing system through a bank account, if, the amount of loan advanced or
the amount of refund accepted, is twenty thousand rupees or more.”.

STATEMENT OF OBJECTS AND REASONS

As per the provisions of sections 269SS and 269T of the Income Tax Act, 1961 (Act No. 43
of 1961) there is a bar on carrying out transactions in cash for an amount exceeding Rupees twenty
thousand. The Reserve Bank of India has also issued directions vide Circular No.RBI1/2016-17/245,
dated 9th March, 2017 to all the Non-Banking Financial Companies to adhere to the threshold limit
of Rupees twenty thousand while making transactions.

In the Himachal Pradesh Registration of Money-Lenders Act, 1976 (Act No. 19 of 1976),
mode of transactions has not been specified. Therefore, in order to bring the provisions of the said
Act in consonance with the provisions of the Income Tax Act, 1961 and the directions issued by the
Reserve Bank of India, an amendment is required to be carried out. This has necessitated
amendment in the Himachal Pradesh Registration of Money-Lenders Act, 1976.

This Bill seeksto achieve the aforesaid objectives.
(MAHENDER SINGH THAKUR)
Minister-in-Charge.
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